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Central Administrative Tribunal
Princioal Bench,Neuw Delhi,

CCP-386/93 in @
0A-2048/91

New Delhi this the 19th Day of July, 1994,

Hon'ble Mr, Justice S,K, Dhasn, Acting Chairman
Hon'ble Mr, 2.,N, Dhoundiyal, Member(A?

Shri Dharam 8ir,

/o Shri Sardar Singh,

R/o Yill,&P,C. Chandpur,

Delhi-B1, Petitiaoner

(through Sh, P.T.S5., Murthy)
yer sus

1. Shri §, Gopal,
Secretary to the Govt. of Indis,
Ministry of Labour,
Shr am Shakti Bhawan,
Rafi Marg,
Neu Delhi,

2. shri 3,K, Bhattacharya,
Director General/Jcint Secretary,
Directorate Genaeral Employment,
and Training, Ministry of Labour,
3/10, Jam Nagar House Sarracks,
Neuw Delhi,

3. Shri D. !.L n., Ra
Dirtector, CantLal Institute for Rasearch
Training in Employment Services,

Pusa, New Jelhi-12,
4, 3hri B, Baghwar,
Jeputy Director,
Central Institute for
Research & Training in Employment Service,
Puszsa, Neuw Delhi-12, Respondents

(through sh, Jog 5ingh)

.

GROER(OR AL )
delivered by Hon'hle Mr, Justice 5.K. Dhaon, Acting Chaicaan
The ccmplaint in this application Is that the
directicns given by this Tribunal on 20,908,322 have not

been comnalied with,

The directions in substance were that Lthe res-
pondents uere reqguired ts maintain a register containing
the names of such perscns who had uorkaed in Lhe of Fice

as peons on ad hce basis, Those horne gn such register
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j/ were to he given a preferential treatment in the~witier
of apqointment’if ary vacancy arose.

A counter-affidavit has heen filed on hghalf of
the respondents, Therein the averment s are these, In
Septemher & October, 1992 two regular appointees died in
harness, Their dependents applied for heinjy given appoint-
ments on comosassionate ground, Their applications werse
heing orocessed, In the meanuhile, on 7.12,.52 the Mi~is'ry
of Finance issued a circular to the effaect that all the
departments were to refuce their staff hy.1ﬂ% and even a
suggestion was made that some posts may he azholished, In
® vieu of Shis circular and inspite of the fact that luc
o vacancies had occured, an apnointmant cculd not he offered

to the applicant, Finally on 12,12,1923 tuo posts uere

aholished,

e see no reascnh to dishelisve the averments made
in the counter-affidavit, Therefore, there can he no
opcasion for taking the visew that the respondents have

wilfully disobeyed the directions of this Tribunal,

9 _ Sh. Jog Singh, on instructions from Sh, David
Mally, Additional Director of Emoloyment, states that
the department is prepareqto offer a2 job of waterman
to the applicant straight~uvay, He, however, points out
that the tenure of such appointment will be only upto
15.10,1954, He states that the respondents are making
sincere ef forts to accommodate the apnplicant on permanent
basis)if there is some vacancy someuvherelse. W8 have no
doubt that the respondents shall mzke svery effort to
accommodate the applicant on sermanent hasis,

In view of the above, there is no point in

sroceediry further with the contempt proceedings. The
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application is “ismissed,

The applicant may report for duty uithin 24
3
hour s,
Notices issued to the respondents are discharged,

There shall be no order as to costs,

S,N \..6‘ 4: L %y
(8. N, DHOUNDIYAL) $s.K, n
MEMBER(A) ACTING CH
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